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I. the Chairman of the Committee (\n Private Members' Bills and 
Resolutions, having been authorised by the Committee to present the 
Report on their behalf. present this Fifty-sixth Report. 

2. The Committee met on 29 August, 1988 for-

I. Examination of the following Constitution (Amendment) Bills 
under rule 294(1 Ha) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1988 (Amendment of 
article 155) by Shri s. M. Guraddi. 

(2) The Constitution (Amendment) Bill, 1988 (S~on of 
new aTticle fM article 263) by Shri S. M. Guradc:U. 

(3) The Constitution (Amendment) Bill, 1988 (Amendment Of 
article 1.1) by Shri Shantaram Naik. 

(4) The Constitution (Amendment) Bill, 1988 (Amendment of 
artiCle 344, etc.) by Shri Shantaram NailL 

(5) The Constitution (Amendment) Bill, 1988 (Amendment of 
tM Preamble) by Shri Shantaram Naik. 

(6) The Constitution (Amendment) Bill, 1988 (Amendment 0/ 
CI1"ticle 143) by Shri Shantaram Naik. 

II. Cia_fie.-tion and allocation of time for diIcuaion of :am. (ride 
Appendix) under claW1e8 (b) and (e) of rule 291(1) of the 
Rules of Procedure. 

nIt Allocation of time under rule 2M(1)(e) of the Ruler ~ Proce-
dure to the ReaolutioDa at item Nos. 2, 3 and .. .at down in 
the List of BusineIs for Thursday, 1 September. 1988. 

3. The Committee considered the Bills and arrived at the following 
finctinp as a result of their examination of the Bills:-

FitIditfga Of the Committee 

(1) '!'be Constitution (Amenchnent) Bill. 1988 (Atnendmnt of 
fIf'ficIe 155) by Sbrt s. J4. GuncIdL 

The Bill 1Mb to amend artteIe 156 of the c.ouututIoIl with a view 
to pn9Ide that the Pre.ident IIball, wbile appoinUDg the Oovemor of 
• State, take into c:onslcIenUon the view •. if any, Of the ChIef IIlDIster 
of the State. . 

{p.T.O. 
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After considering all aspects of the Bill, the. Committee recmnmend 
that the II'MtID8er ma1 bt pennitted to move for leave to iIdIoda;e the 
BID. 

(2) The Constitution (AmeIldment) Bill, 1988 (SubBtitutiDn of new 
article fOT aTticle 263) by Shri S. M. Guraddi. 

The Bill seeks to substitute new article for article 263 of the Consti-
tution with a view to provide for the estabJisbment of an Inter-State 
Council. 

After considering all upects of the Bill, the Committee recODlIllend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(3) The Constitution (Amendment) Bill, 1988 (Amendment of 
article 141) by Shri Shantaram NailL 

The Bill leeks to amend article 141 of the Constitution with a \rU!w 
to provide that when the Supreme Court, tbrouah judgement, proposes 
to declare a law, it shall distinctly pronounce the same as such at the 
cnd of the judpment. 

After consiclering all upecta of the Bill, the Committee recommend 
that the member may be permitted to move for leave to int1'OCiw:e the 
Slll. 

(4) The Constitution (Amenclment) Bill, 1988 (Amencimen.( of 
article 344, etc.) by Shri Sbantaram NailL 

The Bill seeks to amend the Constitution with a view to omit the 
Eighth Schedule to the Constitution. 

After conaiclering all aspect. of the Bill. the Committee recommend 
tbat the member may be permitted to move for leave to introduce the 
Bill. 

(I) '!'be Constitution (Amendment) Bill. 1988 (Amendment of the 
Preamble) by Shri Shaniaram Naik. , 

.Tbe 8Ul ...a to amend the Preamble to the CoaatitutioD with a view 
1<. io.c:lu4e "'PEACE-LOVING" in it. 

After conaidering all aspects of the Bill, the Commit1ee recommend 
that the member may be permitted to move for leave in introduce the 
Bill. 

(8) The Constitution <Amendment) Bill, 1988 (Amendment of 
Clt'ticle 143) by Shri SbaDtaram Naik. 

The Bill seeks to amend article 143 of the Constitution with a view to 
provicle that the Presiclent mav refer such mattez. to the Supreme Court 
for ita advilory opinion whe~ a questiOA of law or fact is not dear. 

c~ and alloeatioR of time to Billa 

'" '!tie en",mtttee then eouidenod cluslflc:atlon and allocation of tilDe 
to twelve am. speclfied in Appendis. 
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5. After coasiderinJr all aspects of the Bills. the Committee recomnumd 

that the Right to Reply in the Press Bill, 1988 by Shri V. N. Gadgil, be 
placed in category 'A' and the remaining eleven Bills be plac:ed in cate-
gory 'B'. The Committee recommend allocation of time for each of tbe 
Bills as shown in column 5 of the Appendix. 

Allocation of time to Resolutions 

6. The Committee recommend allocation. of time to 1'eIOlutioaa as 
follows:-

(1) Resolution by Shri Somnath Chatterjee reprding 2 bours 
non-clearance of pendin« projects. etc. 

(2) Resolution by Sbrimati Kisbori Sinha regarding 2 hours 
programme for all-round development of women. 

(3) Reaolution by Shri Chintamani Jena reprd1ng 2 hours 
measures to save forests. 

7. The Committee recommend that-
(1) Sarvashri S. M. Guraddi and Shantaram Naik be permitted 

to move for leave to introduce their Conatitution (A.rnenchl1ent) 
Bills; 

(ii) the classification and allocation of time to BUIs by the Com-
mittee, as shown in the Appendix, be agrMII to ~ the 1IMIIe; aM . 

(iii) the allocation of time to resolUtions ... ab1nm JA ......... b • 
above, be agreed to by the Hf"". 

NEW J)ruD; 

Auguat 29. 1988 
Bluulf''' 7, uno (StJlc4) 

II. 'I'IfAIaII. DUaAl. 
aa.fIi.aan, 

Coan.iU., _ Priarafe ~ 
"'. __ Idona. 



APPDmIX 

It Name or tile Bm ad the BmMo. CaflllH1 T_ 
No. member-iD-dwp JeCot ..... o:Ied _ .... .dod 

.-----,-~,--------

2 3 4 S 
-----_._-- ----

!. The MUIllm Women (Protldioa or aiahts 83 or 1988 B 2 hoan 
OIl Divorce) Ammdmem Bill. 1988 
(Sllbltllrdltm of ""' I.mw 1JtIe P the 
IX,." Ltm6 Title, ttc.) by Shri SyIId 
Sbababuddin. 

2. The &anGina or Smokilll BDI, 1988 by 78 or 1988 B 1 boan 
SbrI O. S. Buavuaju. 

3. The Prohibition Bill. 1988 by Sbri G. S. 68 or 1988 B 2 hours 
Buavaraju. 

4. The Youth Welfare BiD, 1988 by 8S or I_ 8 1 hours 
Shrl S.B. SidDaI. 

S. The HumID a.ouro. (Utiliutioa) BBI, • 8-4 or 1988 8 1 boan 
1988 by SbrI S.8. SiduI. 

6. The CooIIitutioa (A""""_!) Bill, 1_ 69 of 1988 B 2 boan 
~IIWIIJ""'" of IIffIda 74 IIIfII 163) by 
Sbri s,.s SllahabuddiIL 

7. The ProaI:MioIl of Sec:uluiIm BiD. 1988 82 or 1988 8 2 houri 
by SbrI Haroobbai Mtbta. 

•• The lUIb& to bply ill CIII rr. Bill, 1988 91 or 1988 A 2 houri 
bJ SbrI V.N. Oa4lD. 

,. The PIw¥Iatioa oICorrupdoD (ADM" net) 71 or Ill" B '2 .... 
'1m. 1111 (0lI**l 0/ ..... 6) by Prar . 
....... Duda .... 

10. n. ~' LouII (Ai. '''.0 80 of 1_ B lboan _ 1_ (AIIW'" 'w" tI/ __ 4) by 
PIoI. Madbu Danda ..... 

II. n. IBdiID FiIbIriII (All s IC>M. 81 011988 • 2 boan 
UIII (All." _ of __ 3, -.) by 
Pror. MIdbu Dudan&e. 

12. n. 00nIdNIi0a (A ....... -at) .. 1_ 61 or 1_ B 2 .... 
( ..... 1.' of'" 16) by an .Jai 
PraUIh ApIwal. 
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